Crl. Rev. No. 273/2019
Gurmeet Singh & Anr. Vs. State & Anr.

07.07.2020

The matters fixed in the Subordinate Courts arc to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/ Duty
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazarl
Courts, Delhi bearing no. 455/ 10455-10510/Misc./Gaz./DJ West/2020

dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and

there was also lock-down in the country.

Present:  None for the revisionists.

Sh. Girish Giri, Ld. Addl. P.P. for the State/respondent No.1.

None for respondent No.2.
Reader of the court has reported that no request for video

conference hearing has been received so far from any side in this case.

Record perused.
Farlier this court was vacant.

No urgency has been shown so far by any of the party in this

case.
In the interest of justice, put up for appearance/ purpose

already fixed on 19.08.2020. However, it shall be open for either of the
sides to move appropriate application for early hearing on ground of

Contd....p/2

-
I N1 Mf/o
» 71|\

i



pcm‘i\\‘d “urgency” by sending such application to the dedicated e-mail

ress of the court i.e. readerasjO4west@gmail.com and the same

‘ddd
shall be considered and dealt with as per procedure prescribed by law.
J v
(Martish Gupta)
ASJ-04(West)
Tis Hazari Courts/Delhi
07.07.2020
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Crl. Rev. No. 388/201 8
Inderjeet Kaur Vs. State

07.07.2020

The matters fixed in the Subordinate Courts ar¢ to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Circular/Duty

Hon'ble High Court of Delhi and also in view of the
est, Tis Hazari

Roster for July, 2020 of 1.d. District & Sessions Judge, W
455/10455-10510/Misc./Gaz./DJ West/2020

Courts, Delhi bearing 1no.

dated 30.06.2020.
There is COVID-19 pandemic in the country for long time and

there was also lock-down in the country-

None for the revisionist.

Present:
h Giri, Ld. Addl. P.P. for the State/res

Sh. Giris pondent.
of the court has reported that no req

as been received so far from any side 1

uest for video

Reader
n this case.

conference hearing h
Record perused.

Earlier this court was vacant.

No urgency has been shown so far by any of the party in this

case.

In the interest of justice, put up for appearance/ purpose

already fixed on 19.08.2020. Howev:

sides to move appropriate application for ea

er, it shall be open for either of the

rly hearing on ground of

Contd....p/2



erceive J “urgency” by sending such application to the dedicated ¢-mail
\ddress of the court 1.e. readerasj04west@gmail.com and the same
hall be considered and dealt with as per procedure prescribed by law.

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
07.07.2020
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Crl. Rev. No. 389/2018
Gagandeep Singh Vs. State
07.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazari
Courts, Delhi bearing no. 455/10455-10510/Misc./Gaz./DJ West/2020
dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the revisionist.

Sh. Girish Giri, Ld. Addl. P.P. for the State/respondent.

Reader of the court has reported that no request for video
conference hearing has been received so far from any side in this case.

Record perused.

Farlier this court was vacant.

No urgency has been shown so far by any of the party in this
case.

In the interest of justice, put up for appearance/ purpose
already fixed on 19.08.2020. However, it shall be open for either of the

sides to move appropriate application for early hearing on ground of

Contd....p/2



perceived “urgency” by sending such application to the dedicated e-mail
address of the court ie. readerasj04west@gmail.com and the same

chall be considered and dealt with as per procedure prescribed by law.

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
07.07.2020
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Crl. Rev. No. 390/2018
Harpreet Kaur Vs. State

07.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazari
Courts, Delhi bearing no. 455/10455—10510/Misc‘/GaZ./DJ West/2020

dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

present:  None for the revisionist.

Sh. Girish Giri, Ld. Addl. P.P. for the State/respondent.

Reader of the court has reported that no request for video
conference hearing has been received so far from any side in this case.

Record perused.

Earlier this court was vacant.

No urgency has been shown so far by any of the party in this
case.

In the interest of justice, put up for appearance/ purpose
already fixed on 19.08.2020. However, it shall be open for either of the

sides to move appropriate application for early hearing on ground of

Contd....p/2




perceived Turgencey by sending such application to the dedicated ¢ il
z ‘\\‘\' )~ Al » ' A} A}
address of the court e, readerasjO-dwest@gmail.com and the same

shall be considered and dealt with as per procedure presc ihed by law

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
07.07.2020




Crl. Rev. No. 329/2019
Taqdir Kaur Vs. State

07.07.2020

The matters fixed in the Subordinate C

as per the order bearing no. 22/DHC/2020
Hon'ble High Court of Delhi and also in view of the Circular/Duty

Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazari
Courts, Delhi bearing no. 455/10455-10510/Misc./Gaz./DJ West/2020

dated 30.06.2020.

ourts are to be dealt with
dated 29.06.2020 of the

There is COVID-19 Pandemic in the country for long time and

there was also lock-down in the country.

Present:  None for the revisionist.
Sh. Girish Giri, Ld. Addl. P.P. for the State/respondent.

Reader of the court has reported that no request for video

conference hearing has been received so far from any side in this case.

Record perused.
Earlier this court was vacant.

No urgency has been shown so far by any of the party in this
case.

In the interest of justice, put up for appearance/ purpose
already fixed on 26.08.2020. However, it shall be open for either of the

sides to move appropriate application for early hearing on ground of

(k — “ Contd....p/2
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perceived “urgency” by sending such application to the dedicated e-mail
address of the court i.e. readerasj04west@gmail.com and the same

shall be considered and dealt with as per procedure prescribed by law.

|

(Marﬂish upta)
ASJ-04(West)

Tis Hazari Courts/Delhi
07.07.2020
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SC No. 57844/2016
FIR No. 150/2016

PS Ranhola
State Vs. Vickey Thakkar & Ors.

07.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Dur}{
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazari
Courts, Delhi bearing no. 455/10455-10510/Misc./Gaz./DJ West/2020

dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  Sh. Girish Giri, Ld. Addl. P.P. for the State.

None for the accused persons.

Reader of the court has reported that no request for video
conference hearing has been received so far.

Record perused.

The case is at the stage of PE.

Earlier this court was vacant.

No urgency has been shown so far by any of the party in this
case.

In the interest of justice, put up for appearance/ P.E. on
26.08.2020. However, it shall be open for either of the sides to move

Contd...p/2



appropriate application for early hearing on ground of perceived
“urgency” by sending such application to the dedicated e-mail address
of the court i.e. readerasj04west@gmail.com and the same shall be

considered and dealt with as per procedure prescribed by law.

/ K/"'// |

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
07.07.2020
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C.A. No. 68/2017
Sandeep Pachori Vs. Sheetal Pachori

07.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazari
Courts. Delhi bearing no. 455/10455-10510/Misc./Gaz./DJ West/2020

dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the parties.
Reader of the court has reported that no request for video

conference hearing has been received so far from any side in this case.
Record perused.

Earlier this court was vacant.

No urgency has been shown so far by any of the party in this
case.

In the interest of justice, put up for appearance/ purpose
already fixed on 26.08.2020. However, it shall be open for either of the
sides to move appropriate application for early hearing on ground of

perceived “urgency” by sending such application to the dedicated e-mail

'A\ Contd....p/2
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address of the court i.e. readerasj04west@gmail.com and the same

shall be considered and dealt with as per procedure prescribed by law.

(Man/s}éupta)

ASJ-04(West)
Tis Hazari Courts/Delhi
07.07.2020
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C.A. No. 290/2019
Paramjeet Singh Vs. Harpreet Singh Sarna

07.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
2/DHC/2020 dated 29.06.2020 of the
w of the Circular/Duty
dge, West, Tis Hazari
J West/2020

as per the order bearing no. 2
Hon'ble High Court of Delhi and also in vie
Roster for July, 2020 of Ld. District & Sessions Ju
Courts, Delhi bearing no. 455/10455-10510/Misc./Ga2./D

dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the parties.

Reader of the court has reported that no request for video

conference hearing has been received so far from any side in this case.

Record perused.
Earlier this court was vacant.
No urgency has been shown so far by any of the party in this

case.
In the interest of justice, put up for appearance/ purpose

al

ready fixed on 26.08.2020. However, it shall be open for either of the
sides to move appropriate application for early hearing on ground of

perceived “urgency” by sending such application to the dedicated e-mail
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address of the court 1.e. rc‘adcmsj()/}wvst(«z‘gmail.com and the same

shall be considered and dealt with as per procedure prescribed by law.

‘\
(Mahishv Gupta)

ASJ-04(West)
Tis Hazari Courts/Delhi

07.07.2020
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C.A. No. 291/2019

Gagan Singh @ Gurvinder Singh Vs.
Harpreet Singh Sarna

07.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazari
Courts, Delhi bearing no. 455/10455-10510/Misc./Gaz./DJ West/2020
dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the parties.

Reader of the court has reported that no request for video
conference hearing has been received so far from any side in this case.

Record perused.

Earlier this court was vacant.

No urgency has been shown so far by any of the party in this
case.

In the interest of justice, put up for appearance/ purpose
already fixed on 26.08.2020. However, it shall be open for either of the
sides to move appropriate application for early hearing on ground of

perceived “urgency” by sending such application to the dedicated e-mail
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address of the court i.e. readerasj04west@gmail.com and the same

shall be considered and dealt with as per prTcedure prescribed by law.

G

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
07.07.2020

m



Crl. Rev. No. 426/2019
Deepak Bansal Vs. Rakesh Gupta
07.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazari
Courts, Delhi bearing no. 455/10455-10510/Misc./Gaz./DJ West/2020
dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the parties.

Reader of the court has reported that no request for video
conference hearing has been received so far from any side in this case.

Record perused.

Earlier this court was vacant.

No urgency has been shown so far by any of the party in this
case.

In the interest of justice, put up for appearance/ purpose
already fixed on 26.08.2020. However, it shall be open for either of the
sides to move appropriate application for early hearing on ground of

perceived “urgency” by sending such application to the dedicated e-mail

Kp/ Contd....p/2



address of the court ie. readerasj04west@gmail.com and the same

shall be considered and dealt with as per procedure prescribed by law.

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
07.07.2020

m



SC No. 56364/2016
FIR No. 444/2015
PS Mundka

State Vs. Vipin @ Lombri & Anr.
07.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazari

Courts, Delhi bearing no. 455/10455-10510/Misc./Gaz./DJ West/2020
dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present: . Sh. Girish Giri, Ld. Addl. P.P. for the State.

None for the accused persons.

Reader of the court has reported that no request for video

conference hearing has been received so far.
Record perused.
The case is at the stage of PE.
Earlier this court was vacant.

No urgency has been shown so far by any of the party in this

case.

In the interest of justice, put up for appearance/ P.E. on

26.08.2020. However, it shall be open for either of the sides to move
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appropriate application for early hearing on ground of perceived
“urgency” by sending such application to the dedicated e-mail address
of the court ie. readerasj04west@gmail.com and the same shall be

considered and dealt with as per procedure prescribed by law.

—

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
07.07.2020
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Crl. Rev. No. 278/2019
Sajimon T.5. Vs. M/s Orient Bell Ltd.
07.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazar
Courts, Delhi bearing no. 455/10455-10510/Misc./Gaz./DJ West/2020
dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the parties.

Reader of the court has reported that no request for video
conference hearing has been received so far from any side in this case.

Record perused.

Earlier this court was vacant.

No urgency has been shown so far by any of the party in this
case.

In the interest of justice, put up for appearance/ purpose
already fixed on 19.08.2020. However, it shall be open for either of the
sides to move appropriate application for early hearing on ground of

perceived “urgency” by sending such application to the dedicated e-mail
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address of the court r.c. mulmm‘]’()mvvsrrkt‘xnunl.mm and the same
shall be considered and dealt with as per procedure prescribed by law.
: ,

/
(Manish Gupta)
ASJ-04(West)
Tis Hazari Courts/Delhi

07.07.2020
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Crl. Rev. No. 267/2019
Raj Singh Ruhella Vs. Rajni Kumari & Ors.

07.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazan
Courts, Delhi bearing no. 455/10455-10510/Misc./Gaz./DJ West/2020

dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the parties.
Reader of the court has reported that no request for video

conference hearing has been received so far from any side in this case.

Record perused.
Earlier this court was vacant.

No urgency has been shown so far by any of the party in this

case.

In the interest of justice, put up for appearance/ purpose
already fixed on 19.08.2020. However, it shall be open for either of the
sides to move appropriate application for early hearing on ground of

perceived “urgency” by sending such application to the dedicated e-mail

/\ PPN Contd....p/2



address of the court i.e. readerasj04west@gmail.com and the same

shall be considered and dealt with as per procedure prescribed by law.
4 .
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(Manish Gupta)
ASJ-04(West)
Tis Hazari Courts/Delhi

07.07.2020
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SC No. 56399/2016
FIR No. 25/2015
PS Maya Puri
State Vs. Rohtash

07.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circu'lar/Duty‘
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazarl
Courts, Delhi bearing no. 455,/10455-10510/Misc./Gaz./DJ West/2020

dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  Sh. Girish Giri, Ld. Addl. P.P. for the State.

None for the accused person.

Reader of the court has reported that no request for video

conference hearing has been received so far.

Record perused.

The case is at the stage of PE.

Earlier this court was vacant.

No urgency has been shown so far by any of the party in this
case.

In the interest of justice, put up for appearance/ P.E. on

19.08.2020. However, it shall be open for either of the sides to move

Y. Contd...p/2
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;mpmpri:m' application for early hearing on ground of perceived
“urgency” by sending such application to the dedicated e-mail address
of the court 1.e. readerasj04west@gmail.com and the same shall be

considered and dealt with as per procedure prescribed by law.

N

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
07.07.2020

m




{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }

